aNIT E M NO.6+ 7 COUR T NO.5 SECTIONPIL,I&X

SUPREMECOURTOFINDIA
RECORDOFPROCEEDINGS

WRITPETITION(CRL.)NO(s).1350F2003
ANILSHARMA Petitioner(s)
VERSUS
STATEOFHARY AN A & ANR. Respondent(s)

(With appln(s) for stay, modification of Court’s Order and office report) (FOR
FINALDISPOSAL)

WITHW.P(CRL.)NO.2000f2003

(With appln.(s) for stay and office report) (FORFINALDISPOSAL)
W.P(CRL.)NO.2670f2003

(With appln.(s) for exemption from filing O.T., directions, intervention, bringing on
record addl. documents, exemption from personal appeara nce and office report)
(FORFINALDISPOSAL)

CRLAPPEALNO.4060f2004

(With appln.(s) for stay, deletion of the name of respondent, directions,
modification of court’s order and office report)
CRL.APPEALNO.4080f2004

(with appln.(s) for deletion of the name of respondent and balil, release of the
petitioner and office report)

CRL APPEALNO.4150f2004

(With appln.(s) for directions, deletion of the name of the respondent, exemption
from filing c/c of the impugned judgment and office report)
CRL.APPEALNO.4120f2004

(With appln.(s) for stay and office report)

CRL APPEALNO.4130f2004

(With appln.(s) for stay)

CRLAPPEALNO.4140f2004

(With appln.(s) for stay, exemption from filing c/c of the impugned judgment,
exemption from surrendering)

CRL.APPEALNO.4100f2004

(With appln.(s) for stay and office report)

CRLAPPEALNO.4110f2004

(With appln.(s) for exemption from filng c/c of the impugned judgment, deletion of
the name of respondent, stay, bringing LR s on record and office report)
CRL.APPEALNO.4070f2004

(With appln.(s) for stay, deletion of the name of respondent and office report)
W.P(CRL.)NO.5-60f2005

(With appln.(s) for interim relief and office report) and
CRL.APPEALNO.9820f2006 (Wi th office report)

WITH

CRLAPPEALNO.1492/200 7 (With office report)

Date:20/11/2007
These Petitions/ appeals were called on for hearing
today.
CORAM:HONBLEMR.JUSTICEHK.SEMA
HONBLEMR.JUSTICEAFTABALAM
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For Petitioner(s) Mr. Varinder Ku m a r Shar m a, Adv.

W P(Cr)200/03 Dr. Ra mes h K. Haritash, Adv.
Mr. Sanjeev Ku m a r Bha rdwaj, Adv.
Dr. Kail a s h Chand, Adv.

WP(Cr)267/03 Mr. Krishn a n Venugopal, Adv.
Mr. Sidharth Singh, Adv.
Mr. Abir, Adv.
Mr. Naresh Ku m ar, Adv.



Mr. Radha k a nt Tripati, Adv.
Mrs. Subrath a Das, Adv.
Mr.ParamanandP andey, Adv.

Mrs Rachna Gupta, Adv.

INCrl,A414/04  Mr. Imtiaz Ahmed, Adv.
Mrs. Naghma Imtiaz, Adv.
Mr. V.N. Raghupathy, Adv.

State of Meghalaya Mr. Ranj an Mukherjee, Adv.
inCrlLA410/04  Mr. S.C. Ghosh, Adv.

CrllA411/04 Mr. R.C. Verma, Adv.
Mr. Vipin K. Saxena, Adv.
Ms. Jyoti Saxena, Adv.
Mr. M.P. Shorawal a, Adv.

CrlA.407/04 Ms. Kir a n Suri, Adv.

Mr. Ajay Veer Singh, Adv.
Mr. B.S. Jain, Adv.

Mr. Manish Raghav, Adv.
Mr. Anand Mishra, Adv.

Mr. J. P . Singh, Adv.

Dr. (Mrs.) Vipin Gupta, Adv.

CrlLA982/06 Gp. Capt, Kar a n Singh Bhati, Adv.
Ms. Rekh a Giri, Adv.

Mr. Badri Pr a s a d Singh, Adv.
CrlL,A.1492/07 Mr. Mithilesh Ku m a r Singh, Adv.(A.C.)
For Respondent(s)

Union of India Mr. G.E. Vahanvati, SG

Mr. Devadatt Ka m a t, Adv.

Mr. Sa mir Ali Kha n, Adv.

Ms. Sush m a Suri, Adv
Mrs. Santosh Singh ,Adv

INCRLMP9081/2004 Mr. R.N. Kush, Adv.
Mr. S.K. Sabh a rwa | ,Adv
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State of Biha r Mr. Gopal Singh, Adv.
Mr. Anukul Raj, Adv.
State of Haryana Mr. Manijit Singh, AddI.AG

Mr.T.V.George ,Adv
Mr. Ravi Pr a k a s h Mehrotra, Adv.

State of Karnataka Mr. Sanjay R. Hegde, Adv.
Mr. Amit Ku m a r Chawla, Adv.

State of W. B . Mr. Tar a Chand Shar m a , Adv.
Ms. Neela m Shar m a, Adv.
Mr. Kish a n Datta, Adv.
for Uttara k h a nd Mr. Jatinder K. Bhatia, Adv.
State of H.P. Mr. J.S. Attri, Addl. AG

Mr. Subra mo niu m Pr a s ad, Adv.



CrlL,A.406/04 Mr. Shiva Puj an Singh, Adv.
Ms. Niranj an a Singh, Adv.
Mr. G.H. Mirza, Adv.

St. of Maharashtra Mr. Ravindra Kesh avr ao Adsure, Adv.
Mr. Gauta m Godara, Adv.

Tamil Nadu Mr. V.G. Praga s am, Adv.

& Pondicherry Mr. S. Joseph Aristotle, Adv.
Mr.S.PrabuRamasubramanian, Adv.
Mr. Ranj an Mukherjee, Adv.
Mr. Ansar Ahmad Chaudhary, Adv.
Mr. P.V. Dinesh, Adv.

State of Tripura Mr. Gopal Singh, Adv.
Mr. Rituraj Biswa s, Adv.

Ms. Naresh Ba k s hi, Adv.
State of J& K Mr. Anis Suhrawa rdy, Adv.
State of Jharkhand Mr. B. B. Singh, Adv.
State of Orissa Mr.JanaranjanDas, Adv.
Mr. Swetaketu Mishr a , Adv.
for Chhattisgarh Mr. Dhar mendr a Ku m a r Sinha, Adv.
........ 4,
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St of Arunachal Mr. Anil Shrivastav, Adv.
Pr ades h Mr. Ritu Raj, Adv.
State of Manipur ~ Mr. Khwair a k p a m Nobin Singh, Adv.
Mr. S. Biswajit Meitei, Adv.
Mr. Tarun Jam w a |, Adv.
State of Sikkim  Mr. A. Maria rputh a m, Adv.
Ms. Aruna Mathur, Adv.
for M/s. Arputha m, Aruna & Co, Adv.
State of Goa Ms. A. Subhas hini, Adv.
Mrs. Anil Katiyar, Adv.(N P)

State of Assam Mr. Riku Sar m a, Adv.
for M/s. Corporate Law Group, Adv.

UT of Chandigarh Mr. Ashoka K. Tha ku r, Adv.
Mr. Ra m Ekbal Roy, Adv.
Mr. M.P. Jh a, Adv.

All U.Ts.

& NCT Delhi Mrs. Asha G. Nair, Adv.
Mr. Vikas Shar m a , Adv.
Mr. S. Wa si m A. Qadri, Adv.
Mr. Jubair Ahmed Kha n, Adv.
Mr. D.S. Mahra, Adv.

H.C. of M.P. Mr. C.D. Singh, Adv.

Mr. Merus aga r Sa ma nta r ay, Adv.
Mr. Vairagya Vardhan, Adv.
Mr. Sunny Chowdhary, Adv.

State of Nagaland  Mr. Upamanyu Hazari k a, Adv.



Mr. Satya Mitra, Adv.
Ms. Sumita Hazari k a, Adv.

WP(Cr)267/03 Mr. K.N. Gopalan, Sr.adv.
for Nagaland Mr. Roy Abrah a m, Adv.
Ms. Seema Jain, Adv.
Mr. Himinder Lal, Adv.

Mr. Pr aveen Chaturvedi, Adv.

State of Mizoram  Mr. K.N. Madhusoodhan a n, Adv.
Mr. R. Sathish, Adv.

Mr. P. K. Jain, Adv.

Dr. S.K. Verma, Adv.
State of Punj ab Mr. Ajay P al, Adv.
Mr. Nikhhil Jain, Adv.
Mr. Gagandeep Shar m a, Adv.
.......... 5.
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State of U.P. Mr. Ratna k ar Dash, Sr. Adv.
Mr. Sahdev Singh, Adv.
Mr. T.N. Singh, Adv.
Mr. Rajeev Dubey, Adv.
Mr. Ka mlendr a Mishr a, Adv.
Mr. C.P. P a ndey, Adv.

State of Rajasthan  Mr. Aruneshwa r Gupta, AAG
Mr. Naveen Ku m a r Singh, Adv.
Mr. Shashwat Gupta, Adv.
Mr. Harban s Lal Baj aj, Adv.
Mr. Anuvrat Shar m a , Adv.
Mrs. Hemantik a Wahi, Adv.
Ms. Shivangi, Adv.
Ms. Pin ky Beher a, Adv.
Mrs. D. Bha r ati Reddy, Adv.
UPON hearing counsel the Court made the following
ORDER
Union of India has filed its counter affidavit. The copies

may be furnished to all concerned.

List in the month of January2008.

(Ravi P. Verma) ( Ashok Bhatia )
Court Master Court Master



